YTl -

)

TO B PUBLISHED IN PJRT II SECTION 3(ii) OF THEGAZETTE CF INDIA

Covarnment of India
Ministry of Finarce
{(Dzpartment of Revenue)

New Delhi, thz 2.0 kY
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No, Go‘lﬂ_ﬁ (F.Nc.398/ 9/83 -IT(B) 3 In pursuance of .sub—-
clause (1iil) of clause (44) of section 2 of the Tnc.cme—tax Act,
1961 (43 of 1961), the Central Government hireby authorises
Shri..R.S.Pareekh ..... being a gazettea Officer of the
Central Geovernauent to exercise the powers of a Tax Recovery
Officer under the 8 said Aét.

24 This Notification shall come into force with effect
from mm 12 10 mLShrl.B &Aoaao. take-: over charge as
Rew very Officer. Pareekh
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_ (B.E Alexander)
R : Under Scoretary to. the hovy. of  Indize -

To i

The Manager, ' h
Government of India Press, d
Mayepuri, New Delhiq- ' }

Copy forwarced tos -

1. All Directoe of Inspectionincluding DIfO&Ms), N.Delhi..

2, The Director, IRS(DT), Staff College, Nagpure

3. Thue C&AG of Incie, New Delni.

4. Tihc Accountent General, e.....,..pﬁ39§than’ Jaipur

5¢ The Chicf Secrctery, Govarniunt oOf os.s.. Rajasthan, Jaipar.

5« The Joint Scercteary and Legal Adviser, ;Min. of Law and ,
Juetice, Depertacnt of Laegal affairs, N.Delhi,

7. Thb Comndssichner ok IHCDmL""tw»; 6ranetnan MI.dhpur

8. I4C, Inspection Division, CBDT, Vikas Bhawan, N.Dulhi,.

9. Cuntral Cell-DI(REIPR), Nuow Delhi (2 copies) for issue.

and cistriovution, : . : \
10, Hindi Section, Depatment of Ruvenue, N#Delhi. :
11 =rd file : : '
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